FORM A
iy ; : Jrl’l.llll..l(: ANNOUNCEMENT
r Regulation 6 of the Insolvency and Bankruptcy Board of I
(Insolvency Resolution Process for Corporate Persons) ;ycgu!auof?s Sgi%}
FOR THE ATTENTION OF THE CREDITORS OF M/S ARDEE HI-TECCH PRIVATE LIMITED
RELEVANT PARTICULARS

1 NAME OF CORPORATE DEBTOR M/S ARDEE HI-TE
E OF -TECCH PRIVATE LIMITED

2 DATE OF INCORPORATION OF CORPORATE | 27-09-1596 \
DEBTOR 1
AUTHORITY UNDER WHICH CORPORATE | Companies Act - 1956, R
DEBTOR IS INCORPORATED/ REGISTERED P Ut l
CORPORATE IDENTITY NUMBER OF CORPORATE | U29309AP1996PTC025325 )
DEBTOR

PRINCIPAL OFFICE (IF ANY) OF CORPORATE | 530 003, Andhra Pradesh
DEBTOR, ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE (IF ANY) OF

ADDRESS OF THE REGISTERED OFFICE AND | 9-30-4, Balajl Nagar, Siripuram, Visakhapatnam -
CORPORATE DEBTOR

INSOLVENCY COMMENCEMENT DATE IN | 14.09.2022 (Order was pronounced on 14.09.2022
RESPECT OF CORPORATE DEBTOR & recelved by IRP on 15.09.2022)

As per Hon'ble NCLT, Amaravati order in CP (1B) No:
61/9/AMR/2022 dated 14.09.2022

ESTIMATED DATE OF CLOSURE OF INSOLVENCY | 13.03.2023 (180 days from the date o[‘

RESOLUTION PROCESS commencement of Insolvency)
NAME AND REGISTRATION NUMBER OF | wANTIPUDI VENKATA RAIU
THE INSOLVENCY PROFESSIONAL ACTING AS :
INTERIM RESOLUTION PROFESSIONAL Regn.No: 1BBI/IPA-002/IP-ND1125/2021-2022/13675
ADDRESS AND EMAIL OF THE INTERIM D No: 4-198, Manikya Nagar, Valasapakala,
RESOLUTION PROFESSIONAL, AS Kakinada - 533 005, East Godavari District, Andhra
REGISTERED WITH THE BOARD Pradesh.

E-Mail: kantipudiven@gmall.com
ADDRESS AND E-MAIL TO BE USED FOR Same as glven in SL No.9

CORRESPONDENCE WITH THE INTERIM
RESOLUTION PROFESSIONAL, IF DIFFERENT
FROM THOSE GIVEN AT SL. NO.9S.

LAST DATE FOR SUBMISSION OF CLAIMS 30.09.2022 (14 days from the date of order
received by IRP)

CLASSES OF CREDITORS, IF ANY, UNDER Not ApD“Cﬁb'E as per the information avallable with
CLAUSE (B) OF SUB-SECTION (6A) OF SECTION | IRP till date

21, ASCERTAINED BY THE INTERIM
RESOLUTION PROFESSIONAL

NAMES OF INSOLVENCY PROFESSIONALS Not applicable
IDENTIFIED TO ACT AS AUTHORIZED
REPRESENTATIVES OF CREDITORS IN A CLASS
(THREE NAMES FOR EACH

CLASS)

(A) RELEVANT FORMS Web Link: www.ibbi.gov.in/home/downloads

(B) DETAILS &.7 AUTHORIZED Not Applicable as per the information available with
REPRESENTATIVES ARE AVAILABLE AT: IRP

1. Notice is hereby given that the National Company Law Tribunal, Amaravati
Bench, has ordered the commencement of a corporate insolvency
resolution process of the M/s Ardee Hi-tech Private Ltd on 14.09.2022 (Date of
receipt of order by IRP 15.09.2022)

2. The creditors of M/s Ardee Hi-tech Private Ltd, are hereby called

upon to submit their claims with proof on or before 3(_).09.2022_ to

the interim resolution professional at the address mentioned against
g:f:rnﬂl_]g financial creditors shall submit their claims with groof by
electronic means only. All other creditqrs may submit the claims with
proof in person, by post or by electronic means.
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